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SHRI SATYASADHAN CHAK-
RABORTY :; I want to dispel the
confusion. So far as the demand
of the Akalis regarding more powers
to the State is concerned, we
support. So far as the other
demands are concerned, our Chief
Mipister has mot extended any
support, Let there be no confusion.

MR. DEPUTY-SPEAKER : Now,
1 shall put the Statutory Resolution
moved by Shri P. Venkatasubbaiah
tu 1he vote of the House.

The question is :

“That in pursuance of sub-section
(2) of section 2 of the Essential
Services Maintenance (Assam) Act,
1980 (41 of 1980) as amended by the
Essential Services Maintenance Act.
1981 (40 of 1981), this House approv-
es the issue of the Government of
Assam, Political (A) Department
notification No. PLA-906/%2/125,
dated the 30th September, 1982,
declaring the following services to be
essential services within the State of
Assam for the purposes of the
Essential  Services Maintenance
(Assam) Act, 1980 (41 of :980) : —

(1) All services in any establish-
ment or shop dealing with the
essential commodities declar-
ed as sueh by the Govern-
ment of India wunder the
Essential Commodities Act,
1955 (Central Act No. 10 of
1955) from time to time and
licensed under the Assam
Trade Articles (Licensing and
Control) Order, 1982, dated
22nd June, 1982 and the
Assam High Speed Diesel
QOil (Distribution and Control)
Order, 1981 and Assam Pad-
dy and Rice Procurement
(Ié.iccnsing and Levy) Order,
1981.

(it) All services in any establish-
ment or shops of appointed
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dealers which include the
wholesaler and retailer deal-
ing with the essential commo-
dities as declared by the
Government of India under
the Essential Commodities
Act, 1955 from time to time
and licensed under the Assam
Public Distribution of Arti-
cles Order, 1982.”

Fhe motion was adopted.

MR. DEPUTY-SPEAKER : I
shall now put the Supplementary-
Demands for Grants (Assam) for
1982-83 to vote.

The question is :

“That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to the
President out of the Consolidated
Fund of the State of Assam to de-
fray the charges that will come in
course of payment during the year
ending the 31Ist day of March, 1983,
in respect of heads of demands en-
tered in the second column thereof —

Demand Nos. 6, 16, 18, 21, 25,
26, 30, 37, 41, 55, 61 and 65.”

The motion was adopted.

17.20 brs.

ASSAM APPROPRIATION
(No. 3) BILL*, 1982

THE MINISTER OF STATE IN
THE MINISIRY OF FINANCE
(SHR1 PATTABHL RAMA RAO) :
Sir, I beg to move for leave to
introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of State of

*Published in Gazette of India Extraordinary Part II dated 18-10-§2.
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Assam for the services of the
financial year 1982-83.

MR. DEPUITY-SPEAKER : The
question is :

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Assam
for the services of the financial year
1982-83.”

The motion was adopted.

SHRI PATTABHI RAMA RAO:
Sir, I introduce** the Bill.

Sir, 1 beg to move** :

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Assam for the services of the finan-
cial year 1982-83, be taken into con-
sideration.

MR. DEPUTY-SPEAKER : The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Assam for the services of the finan-
cial year 1982-83, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We
shall now take up the Clauses.

The question is :

“That Clauses 2 and 3 and the
Scheduled stand part of the Bill.”

The motion was adopted.

(HAH Dts,)

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, Enccting Formula and
the Title were added 10 the Bill.

SHRI PATTABHI RAMA RAO:
Sir, I beg to move :

“That the Bill be passed.”

MR. DEPUIY-SPEAKER: The
question is :

“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Hon,
Members, Half-An-Hour Discussion
has got to be taken up 5.30 P.M.
I want the consent of the House
whether we can take it up now.

SOME HON. MEMBERS: Yes.

17.20 hrs.
HALF-AN-HOUR DISCUSSION

HEeAVY LOSSES INCURRED BY FooD
CORPORATION OF INDIA

sl TS AYT (AFRAR): HIgaH

feedt witee wrga, Y gard 11 ad'a
F qGr TaT q1

D (ysahlgm) Opame 0edy gyd]

Jf,n- e € L_A'.‘:.Lﬂ ’-(é*- JHE r,h»
[- 4 S Liggz oS 20l5 1

MR. DEPUTY-SPEAKER : I
would suggest that we take up the
Supplementary Demands for Graits
for just 10 minutes. By that tir e,
the Hon. Minister will come.

**Introduced/moved with the recommendation of the President.



